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_Lwam_mmgns_ Applicant (sI

Mr. P, Sivan Pill ai |

Advocate for the Applicant (s) |
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-t} j'gh__Respondent (s)
General Manager, southern Railway and another

MS- Shiby Varghese rep, Advocate for the Respondent (s)
' Mr, Themas Mathew Nellimeotil
CORAM :

#

and

The Hon'ble Mr. No Dharmadan, Judicial Mem'ber

Whether Reporters of local papers may be ago“wed to see the Judgement ?IZ, .
To be referred to the Reporter or not? Ay '
Whether their Lordships wish to see the fair copy of the Judgement?
To be circulated to all Benches of the Tribunal ? Aa
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JUDGEMENT |
(Hon'ble Mr.N, Dhammadan)

-, -~ —-— . e I fn

The applicants are retrenched casual labourers
working under the second’ respondent in 'I:he ‘Southern
R%ilway. They aie aggrieved,by the denial of‘re-éng'age-
ment in spite of their request, They pointed out -that
their ‘__fjujni-ors Have been given the benefit of re-engégemenﬁ.‘
They have also filec? a joipgt representation gt Annexure.
A.3 giving all the details and cla{i._méd for thair re- - |
éngagément in preference to their juniors." They also
rely on Annexure-V judgment of this Tribunal in O. a/
723/90. The aforesaid representation has not so far been

da.spo sed of o Under the se circum stcnces they have f iled

this application under Section 19 of the Administrative
'.I‘rlbunals Act for the gfant of reliefs of re-engagement
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’1tself. Accordingly by allewmng the M.P. for jeint _

appllcatlon we admit thls apolication and direct the

. i
*

. and also for a diré'e_{i:ioa to the --re@@ndenté to dispose

of the representation in accordance with law. -

2. At the t-imef- when the case was taken up for

¥

admission today, the 1earned counsel for the e S=-

pondents was also hea‘r:d. The learned counsel for the -

respondents has no obj ection in ac

e ,.m-:m.a
;..

and dleposing the appllcatlen at the admission stage

1tself.

3: ' Inthe 1ight of the submissien by the learned
counsel of both sides,- we are of th: ‘view that this

application can be disposed of at ﬁne admission stage

se'cond responclent to .cons:.der Annexure=A.3 represent-
aﬁion of the applicarfts and pass orders on the same

as expeditiously as p@ssible, at any rate within a

| period of three months from the date of receipt of

a copy of this judgment.

~

4, ’I‘ne aoplication is disp@sed of as above,

'I'here is no order as to costs.
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Judicial Member o  Vice Chaiman
25th February, 1993,
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